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PROFITEERING PREVEINTION
AND PRICE CONTROL BILL

by Sh:i K, Lakkappa—Contd

MR. CHAIRMAN: We shall now
dake up Private Members’ Bills.

SHRI P. K. DEO (Kalahandi): We
have already taken 15 minutes of the
time allotted for non.official business
for disposing of the previous ilem.
Atter Shri Lakkappa's Bill, My Bill is
aext in the list, So I should at least
et the time to move it today.

MR. CHAIRMAN: If that is over,
you will get it. Otherwise, it will come
anext time.

SHRI P. K. DEO: No next time.

MR. CHAIRMAN: I cannot force the
conclusion of the debate on that Bill.

SHRI P, K. DEO; There is a time-
timit, Shri Lakkappa’s Bill hag got
another 1 hour and 15 minutes,

MR. CHAIRMAN: The time allotted
was 2 hours and time taken 45 minu-
des; the balance is 1 hour and 15 minu-
tes. So if we finish that, we will touch
wyour Bill.

‘SHRI P. K. DEO: No question of ‘if’.
1 beg of you to let me move my Bill
It was introduced as early as 1971. It
has come in the ballot. I should get at
least one minutg to move it.

MR. CHAIRMAN: I will try.

We will take up further considera-
tion of the following motion moved by
Shri K. Lakkappa on the 8th April,,
1976:—

“That the Bill to regulate the
prices of essential articles of daily
consumption and to prevent pro-
fiteering in such articles, be taken in.
to consideration”,

Shri K Suryanarayana was on his
Jegs last time. He may continue,
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SHRI K SURYANARAYANA
(Eluru); After hearing our Minister
of Industry and Civil Supplies, I think
he hag calmly left the Civil Supplies
department to our Minister, Shri
George, to be dealt with when this
Bill comeg up for consideration. Please
alloyy me to congratulate my good
friend, Shri Lakkappa, on hig far.
sightedness and extraordinary gense
of anticipation in introducing this

Bill as early as in 1973. In the
present context, I think Govern-
ment have already taken seve-

ral steps. Not only that, After the pro-
clamation of emergency, all prices
have come down. How ever, now that
the Bill hag come up for consideration,
I would like to express my views on it.
Thig shoulq apply not only to controll-
ed articles but to all goods essential
to the common consumer. We should
appreciate the hon. Mover’s painstak-
ing efforts in preparing thig Bill as
long ago as 1973.

I am much impressed by clause 4 of
the Bill.

Clause 4 of the Bill says:

“Every dealer shal] exhibit at a
conspicuous place at this shop or
place of business the fixed price of
essential articles and the details of
stocks of such articles helg by him
in the prescribed form.”

After the emergency, every shop
must have a price list of the articles.
In introducing the Bill the hon. Mem-
ber is guided by a desire to goad the
government to take effective action
against profiteers and blackmarketeers
who had, in the past, played havoc
with the price structure und created
artificia] scarcities. Now action under
MISA ang other laws is being taken.
There are no two opiniong on this mat.
ter. It is reported the prices reached
the peak level of 3289 in September
1974; they had fallen to 282.9 in March
1976. The consumer price index has
similarly dechined to 290 from 335 in
October 1974. This achievement is
all the more creditable when you con-
sider the behaviour of prices of essen-
tial commodities during the lean period
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[Shri K, Suryanareyana]
which generally withnesses an vpward
trenq in prices. Government had achi-
eved this near miracle by a system of
continuous monitoring of prices and
supplies, through expansion and 1m-
provement of the public distribution
system and by giving more scoLe far
the consumer co-operatives o operate
in the field of distribution of esseatial
commodities.

There are so many co-oper.iive
stores; you say you are implementing
the scheme of co-operative stores, The
figurey, show an increase 1n the number
of stores. But they do not show now
many storeg are not giving service
properly, or are not supplying goods
in the way they should do For twenty
years I have been associateq with the
co-operative movement, In my district
two societies were starled a long time
back and they went into lquidation.
Later on. again two co-operative stores
were started and they are going on
because supervision 15 being done by
the District collector directly. No action
was taken agains{ the persons concer-
ned for the loss of about Rs 2 lakhs
in the earlier societies which went in-
tfo hquidation In this movement, thev
show the figures and thev start stores
and super bazars ang they totally
neglect the rura) areas I have recent-
ly visited the backwarq areas ang the
tribal areas. There the consumer; do
not know the prices; there 15 no list.
There are no sagitators like our
Shastriji who agitates for factory
workers. Those facilities are avail-
able in cities only. The consumers
in the villages, the tribal people and
people in the backwarq areas, get no
idea of the pricess The Prime
Minister hag als, emphasisei that
the backward and illiterate people
should be looked after properly.
There are no co-operative stores in
tribal areas or in the villages.

Last year was a momentous year. We
all agree that it was a momentous
year. Momentous indeed it was for the
low ebb of our confidence and morale,
for the inflationary spiral and lack of
discipline in all walks of our life which
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we were witnessing just at this point
of time a year ago and the sea change
which has been brought about in such
a short span of lesg than a year, For
this we owe our gratitude {o the able
and firm leadership and guidance of
our Prime Minister. Al] the parties
have agreed on this; even the persons
1 the jails have agreed and they are
writing to the government that they
agree with the twenty point program-
me, We have been able to achieve al}
these things because of the able leader-
ship and guidance of our Prime Mini-~
ster. With the announcement and im-
plementation of the 20.point economic
programme, she has made us all to re-
alise that the right of the country is
the first and the foremost and then
only comes the right of the individuals
or the groups. The 20-point economic
Programme has only started and more
and morc measures have to be taken.
Now, there is respect for law in the
country. There is discipline at every
level, especially in regard to the prices
of the essential commodities The pri-
ce, of the essentia]l commodities have
come down very rapidly after the dec-
laration of Emergency and the an-
nouncement of the 20-point economic
programme In my own district, that
is, West Godavari, the granary of An-
dhra Pradesh, the prices of essential
commodilies have recorded a fall after
the declaration of Emergency. Now. I
give vou the retail prices of the essen-
tial Commodities before and after the
proclamation  of emerency, that s,
15-6-1975 to 9-4-1976 The Collector of
West Godavari District has given these
figures,

Rate per Rate per
Kg.on  Kg. on

15-6-75  9-4-76
Rs. Rs
Rict (variety A) 225 150

Rice (variety B) . 2:10 138

Maizc . 1-18 c'8o




213
Bengal gram 275 2'30
Redgram 178 140
Blackrgam 2°55 2°00
Sajt . 018 020

The price of galt has gone up by
five paise. I do not know the reason
for this, Then,

Chillies 1350 8'50

Tamarind 2° 40 250

The price of tamaring has also gore
up by ten paise per Kg. The tribal
people are selling this commodity. I do
not know the regson for the price ra'se
of this commodity. Then,

Girgelly o1l 10 00 7' 00
Groundnut o1l 8-00 5'20
Varespiu 11°'0§ 7°50

So, from the above statement, ¢ 2
will know that the prices of the essen-
tial commodities have come down after
the declaration of Emergency. We
must be thankful to the Prime Minis-
ter for her timely action for proclama-
tion of Emergency and bringing down
the prices of the essential commodities.

ot avsara fas (sgad)) awfr
gy, & wFor ot F A oA
draar w1 wwar ) fow feafs §
T o fadax w1 qrev qurT fa
q1, 9 &% &1 91 ¥few @ ey w®
Fare fat war qr 1973 ¥ WK W
W@ I, 1976 H gw T X &
9T Tw AT § w1 afcfeafoat guv
ot § 1 wufirg s anew w1 gF A}
X wad ar? } dwar g ok S
gTt erefow fafret § o)
TP TN ATy
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¥d fagas & o $9 faar 7av &,
Trawa § et A W Y awEdr @
fir £rad ot vger wrewTH © TE o,
I w8 w7 Paar war § A aey
T3 & wr ok § oz w137 g & o
feafer faeg 7 Y, wf w137, fraw
T g g, SR ®UE g TR
¥, g A ¥ WY SR
9% g7 T & fom¥ FTor IR A9
T ST TEr o R/ FreaEi vifs §
w9 T3 fa 8 foor ® g7 o 41, 9
|3 4T 5g w74 47 feqT a4y & ) guwl
I B e T A FC ST & o
Tad wETAr s rATafead, Mfwrad
W Aved & fasrg o) FTETHE &
1§ & | ya F1 e faer foar
741§ g @y aff & A v g8
vRET gy war ¥ qg A W qE &
grerd ot A grede g
9 997 q¥r & A ywil Fdd o
TR LHT HEY WET B 1 WA WwTAT
HTGH IR GAFEE FATYHTIHE F7 oY
waEnT &, ug faedi & fom gom wdt &)
¥ wvwr gEE T & R few 2w
#3414t wry gepnfze sAqERE
St o § g wrd § | PR oE oY
at w1 fgg g oF A IRy FW
fas G317 SIS FW g A
WK gul §Y derffacfom & 97 v ot
§% §3 aF 9F W7 g

16 hrs,

aFr ofr ¥ off faer 3w ot &
WA wiEdwey Ur Ovw ¥ oIRH
@A gRI T A L) H TOHT CF
arFa §Y ATIEY YF FT GAT ATGATE ¢

“The rise in prices. particularly in-
respect of foodgrains and other es-

sential articles of daily consumption
is now to such an extent that both.

W n e e e Ao ntm—————
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[y wrwre feer}

the ‘down-trodden and the middle
clags people are confused as fo how
they will survive with their families ”

fead gt I § I W O
wt gaTt ey T &) TE gt o
amw § B wiw feafy & ga gur §
e fier sfer Feer gare gt & o v
21 TE AN ww wrEarl g ¥
efrarrerss wrw feaf @ gure g
e 1 o g A § S R AT
o w @ &) grdt ST ofr A
IR 7T AT oF T A7 Al
g IEA 2 fr feafd w1q & ange
At & wel) I @ & W oF O By
wT arell & o ¥ 9T wrq A} qrar
of gRwr aX I w # gaTder
wry A g aga e favar 40
THRAHY MY FTX & A7 TEW A gt
wrias Frdwy & Ny ) I g
WHE WS FUT W I5HT 4% ww ¢ fr
feafa faa afe fat quedt s ot
aimE F ot w0 w=owd ¥ @
O FTIEY I ¥ a7 9w T Feqray
o, gy ™ T ww
wor ¥ 7T far & o wewra oY
T AW @ AN oy Bhw g,
wifaqds w91 o w3 dw
v Yo% & "qw Ty

aY et & qure & war @ aar
IR gare Y w1 qavew & a7y 78
@ ¢ ¢ T¢ TaN T g8 oA @
< 41 wifgg 17 g7 IR Ty 4% FT
& aft s wfeg) |w wiwed,
wifefead WX fEE st o EmT
Fm # WX ITH) OF 0F 5% T [
L EgR AT fastear g o 4R
A} & W 3w A faege o T ofe
O Y |
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ot ¥ YT wravaw Wy W fesge
wgrk ~fF g ot &, Ot e Y {1
A wre waer w3 aife agark Faeoflt
T FEAT g1 wT WYY

wit Wt AT G&r wpma § fe
FITrersi & €F goTT O voaT a%
fafirm 1< o dalfeefoe goar w3
T S ¥ xEE O W s
sAeqT WTIRY WY NIfEy )

ot fafrex & faereor o amer
w6 &1 st ¥ awg fwar fe gfw
¥t iy # ged ) § wr s
wg fawar §1 agt & aved o0 o
araw v 4F ARAr #EX AT a@ v A
W QT I E /AT FT ST | It
§ 7gr & ¥ ¥ fag wew & T4 &)
frg @ § SEE W19 TP § TG |
xuT afcor g et § e 2gy av e
qgWA TgEA HET g aTar , I&F
T wfyw & a1 1 9 iy o #
awft X # frmdt & ot oY § gt
et &1 77 at feafr & goer o
Tamr wrar Ay | AR &7 glaar
wroey agt qltar s Afyg ) AT
¥ i wrar ¥ wgw oF o adr
T T AgF ST §T &% 57 W WOGHT
grm st arfeg 1 & qwwar g fw
o3 fod AT B X FWF ¥ gF A
O gR g MR gat dwifacfon
g3t |

T wadl & &y ¥ qev wEw w
5% faw w1 w & fag w7arz o7 )
df ¥ g w19 IAY wwE F@T B
fi§ T e WEET o ow e §
) ;o & fag AR oo
qant % s & frg oY e W
o IEA A W O W
faiaw w1 arfem & dar arfg
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ot crarew T (Atye) : & s
W 1 v faw O @ AR WA &
forg qrrare R g ag v wr faw
et & 38 337 ageagw faw | gl
I et ofioit ax aga o fear &
T A I gy & fiv g geeR B
srgw foe el soft wfgg 1 7 &
TERX wxr § Fr g e N w7 w25
qifsme ¥ gawt @ mifadz g o2
faaedr wear fgy | a7 ag WY wrEgA &
fis e 9 gwTETe & faam i s
gaw 7 3 Fd g 3Ry 9 <= T
¥t | qgq dvly o v § ww faw §
% gower g B gome & ow 91 Qar
w7 & Foad germe w7 g il
& forg warp< fear o &% aa Y swoqr
ar ¥ & sgm 5 ag woar fam afom
¥ T YiFT W gTER & O ¥
ug Tar M€ w177 A ¢ O 9 @
# o fax =t s s Tfgn )

% ag amaw § fF w7 fe?t &
Tardd gk @t N ¥ AT |
W wrew fez s e f se oy
&%q fom, ¥fea F¥-XY 3. faa
war wra wnaw &Y fae gerRr: v et
wrea faez fagfr e =m D9WT
o maz @ el & agt Aare &)
g aF R WA w1 owy 8, W
10 72 ®Y &ty & @ gErER @
FEar & f qfvs wtnd @Y Jsadew o
2 &Y A0 o7 | WG I§ 2 QA X
dY$ xR At wivar gafad dar
ferr @ arfgg faad gFmER &
T T T 9F | MR IJqIY E0%-
R SrF FHY AT TA¥ qav a7 FHr
for wera fear & av 7Y | 97 ey $ 0w
fagar st gwar § 1 AT Tvw-dreia,
wreR-faree WX T 1wy w34 aga
a0 fawg

FEHAT { &9 1944 ¥ 36 w1y
W gy & W wrEw Ewy § v
gor ar, @few gl o, gk wigw o @
| A1 gl wTOU TMw ¥ FE Wy
g q@ & aft wa, Tar A g fe
ot wrae 7 e &) | e wenh &
famr wraw & yat @ 1 wgt ifs-
Aafen F1 Jfey gav &, agt gifen wir
FET g § 1| feer w2 & At Tl
Fnd ¥ w7 o &

WIq®T JISAT 10, WG AT TG
At & twd et § fre woeEr &
R § 7t w7 Qw1 gAY 97 ) ATATEY
9T @Y¥e wer gaT o ¥fRT A e
wiht feary & forir wed § Fr o e
wri a7 asd &1 e arew &
2w R ge @A f), fawr da Wd
& Wt FY dar IFT 9T wTH wAT
33 9, fox  Am@ TTEl 9T A A7
F24Y 41 g8 9T 59 fomg Y aww@
21 o ~orear wr faw wToR §

Fma &t faa s o gand amy
£\ &t 5 ag & qary fadndt &l ¥
am fefy Az oY Feama 2 el
=(fgm | & F2ER ¥ w{0w w=w fo
za fas &1 @wre #T § 1

*SHRI JAGADISH BHATTACHARY-
YA (Ghatal); Mr, Chairman, Sir, we
are today discussing the Profitcering
Prevention and Price Contro} Bill, 1473
brought forth by Shri K. Lakkappa. It
is a wel] intentioned Bill and there is
no doubt that every body will support
il. There cannot be two opinions
about it. The Bill was introduced
long back and even today it hag not
perhaps lost its utility. Black market-
ing, profiteering, and hoarding has
fended to be heriditary and it is not
known when the people will get relief
from 1its clutches. While congratulat-

#The original speech wag delivered

in Bengali.
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[Shri Jagadish Bhattacharyya]
ing Shrj Lakkappa for his noble in-
tentions in bringing forth this Bill I
feel that this Bill has been drafted mn
a sort of hurry and as a result some
,other essentials are missing.

Section 3(1) of the Bill seeks to fix
a maximum price for the essential
articles bui the maximum price i1s most
often dependent on the supply position
of such articles Unless supply posi-
tion 15 also attended to. the mere fixing
of a maxumum price will not be very
effective The fixing of a maximum
price 1s not enough unless articles are
available ai that price. Section 3.2)
of the Bill says that *‘the maximum
price to be fixeq under sub-Section (1)
may be difierent in the diflerent parts
of the country for difterent articles’.
In my opinion thig is not a very judi-
cious provision and not verv fair
either. Price may very in different
places in one State and the traders
may take advantage of the situation f
on account of drought or cyclone etc
artieles are in short supply 1n one area
and as a result the price shrnois up. the
profiteers and black marketeers will
take advantage of the situation and
procure the essential articles from an
area where they are in plentiful sup-
ply and available at a cheaper rate.
They will then sel] these articles in
the gcarcity hit areas at a much higher
1ate and thereby make large profits
Now in those areas irom where those
things are bought at a cheaper rate,
those things will fall in short supply
and consequently the price will shoot
up in those areas. Therefore, it will
be better if a subsidy is given on the
price of essential goods where they sre
not available ang price have shot up.
This will also prevent inter-State
smuggling of essential goods.

Section 5 of the Bill provides that
every dealer shall issue a receipt for
every article sold by him ang every
purchaser shall ask for a proper re-
ceipt. Now the small retailer will be
really fa‘eq with the problem on ac-
count of this because sometimes pur-
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chases are in extremely small quantity,
In villages mosily things are purchased
for 5 Paise or 10 Paige. A person may
be entitled to 2 litreg of kerosene oil
but he sends his child with a small
lamp to be fllled with kerosen:. Now
how 1s 1t possible for the retailer to
issue receipts for such small purchas-
es? They may be harassed unnecessa-
rily. These are some of the practical
difficulties, in issuing a receipt in res-
pecl of every retail sale

Section 9 of the Bill says, “any
Police Officer not below the rank of a
Sub Inspector of Police may arrest a
person without warrent on receipt of
a credible information that such per-
son is concerned with an offence
punishable under this Act etc.” Now
who will be the judge of the credibi-
hty of information? Therefore, this
term cradible information is rather
vague If a Member of Parhament
goeg to a Police Officer and complaints
about somg dealer who is charging a
higher price than that fixed by the
(Government or he 1s refusing to give
proper receipt etc then this informa-
tion may he laken as credible But if
a poor cultivator lodges a similar com-
plaint it may not be treated as “cre-
dible”  Therefore, such complaints
should be subjected to Verification
rather than giving sweeping powers to
the petty police officers and leaving
these things to their entire discretion.
Such sweeping powers may result in
undue harassment to people. We know
how the people bLehave. They are
likely to misuse these powers for get-
ting free supply of all the articles need-
ed 1n their household. That means
they may harass the traders unneces-
sarily and manage 5 free supply for
themselves. This section needg to be
properly amended.

I will, therefore, request Shri Lak-
kappa to bring forth another well
thought and suitably amended Bill for
this purpose and 1 have no doubt that
the entire House will leng support to
it, as this Bill is very well intentioned
and shows much concern for the mass-
es by and large.  With this Sir, I
conclude.
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warafy wgvas, fog fadaw oo gw Wi
waf ax Q@ § 7 Io & Tgan
Faidas § ST G M IIAT ediwve
woar wfgy ) on ag %@ feafs &
aff &, a1 w9 & w5 fag anat & ==
oft axeqr ¥ gq fadgs ¥ Y vk § 9%
wiee $W gU 38 us v fagas
T8 ¥ ¥ wFyE s ¥ e IwF)
te fadas & fa7 geEeas a4t o
wai #t 7% § 77 faegw ody & afes
Fo AT W 9T o g€ § foaar zan
wver aar wifae ar | I ¥ fag
EATX A9 | A@T Ay qrAg § qAFCE AT
waf F913 § W< F78T LT F& A
It wAr & Afew 9o g adr faaar
g1 a1 g7 fRmar @ @ gqar A
Too¥r feai a2 &1 o el % Fw9
% 79 g & ¥ivA g7 7 Ava |
qtg gf & taAer 4. I qAE &)
a1 AT Faer tawar agy & A1 47
¥ wrEvas aey & tar s artag)
qqT FT AT TA4 FEY 4E 1 IEW
rwd g3 1 787 Ffgy, IaFr Fraa
&% w1 Tifeq FfwT gea T3
2 f cad aTHIT 7 ga fae® fAT gar
& 7T FIr ) TF AVE A FTAL
FgAT & f5 a1 w7 gy rfge #fwa
gad avr o T A A Fad For
adfr & fagsr wae garen A 1A
ot 9T 9= §

T a@ ¥ NAY A w7 ol
g 9 oF AT aft g owwr §
WA FF AT AR A AT ¥ D
EQqTAT 9T 7~-8 WT ¥ FrAY 9 H Y
N A Hrwy wd A7 vwr fe= 0
wie 3¥d wwg W wear fret o
g @7 zqar foedr gq eary g A
R Fa 1 fgear § vt e ooy faad
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Iq o 7 NfE o afaram wm,
FTAR weer off wdw ¥ § 1 A s
A T @ITEFTTEE AT
frdas & far  wraww gmingt &
91 7 7% ¥ I FwF v an
oAt Fifgr | ww A S ¥ fw 1972
q KT 1974 a5 foq ¥ F vy
frat o NaT 7@ AT 7 FAF FAR
% faoddt wfeaat 7, wifee
affdt & 39T A FF qATE
aix fagre & Y adwr @w fa
Iay W s ww afdfay £
Iq gAT AT A7 AT W g @
4 WX FAEERT ST AsIrERy
3, o1 NF o @ SR F@T W
zar fags srer et & A97 A
@, o faady afr O, @mi &7
S €Y o7 ) wrrvas qradr #9
& fag «T 1 v qTA 93F T
or fedfaa Fa & & I «fay,
TTET TS T wEr AT oA gf
T Y Fraq # frere §, a8 W aga
savar 7Y & &feq fedifas e o =rf
firerae a8 & w1 vy WA
feraz /é &1 "t s 37 A7z F wE
SIS #ET A0 [N LTI FrAaq Ay
frzdt wifew 1 a5 ar7 &% & fx gaw
g #r 1 frdy @) P gae §,
ITET QO q1EE X A aI AR
F2dT &1 uFw axs feqrat # N A
#rad fre @ § ¥fer fam S A
feara ade &, foawr ovd s &
Sy AT, FYEr, A FT AAA—IT
gy ot A Frad 737 § ar fes fow
g3qa ¥ qrfos awm s S
fredy =fgg o ag & firlt &1 &
AR qIE W T AT T AT
w1fgg i Faraaqars & fremt & et
# A fredft § 3et sy & Wi
graT A FRd W fad afe ww
fafrer @, guegd ¥ @ f5 Ao
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[y <rmware wreeh)

¥ arw ok §, st % o0 s Y 8,
sfanddt waf w1 @ g wew A
T & N W wreT fuengy F <F7
A oF wrare § “aaqn” ife
feeat & fagmar & sa wac

“efanadt miedt g
frdrgaz & *t Wfaa”

¥AY TG T %7 T 77T §, WA= wran &,
15T FRE & ¥, gz ot ¥
| A 20, 21 ATY F TEAE ¥ AAIFTH
ARAN F AqEA ¥ UF 71 435% F AR
suar fex & f5 smar v wasly gt
WEF TFAT & IAR AT FH
WENAT K FUH Y Wy 1 w37 gt
IAA T FNY faar Fear &1 97
Hfer ¥ wawsmw aRIO T owwer
gur 3a% § oF qHAr 7@ FT GAA
AEN g "Aveaas X feafa w1 Fadga
FT IFN ¥ 17 ug faore fasmar fe
femem et wifiq o A8 wewmamr
&Y & s Tar qnar & s Aad fred
N w&q ot % wfus fad oz
Irqasg A ¥ Ay 1 FAT ¥ wfaw
gar gur B gAY A @ @ &
T ol ag #07 vet & o wifaw
feafa aaae &t oy wve wttfas feafyy
dfifl e R agae A a A X ag
afr Taw b @7 €} sarer fady aw
@NFIE 79 1”7 1Y 7g oET 39 arT A
aura % § fw ot &1 sTOTY 3 97
F AN & va axg ¥ R FAR
fer ww &, o 9% 9% T W
¥WT AINT WAT TZ AAIE FI¥
WMIT, TFE § HT WY I A FIX A
sifww & 1 & A T & fag
or & aet § 5 i) ¥ Aed 0@
aff; \F qafer war ¥ fad, o
wrf e, gred wie srear At & faars

MAY 7, 1976

ete, Bitt 228

avft ¥ arr 1wy A aver Wi @,
yATETET R e W@ ) wfge o
& fis wg w7 wor w3y firer we
& wet wea §, el o oo wea €9
Rl gura @@ qrean ww s
@ & 5 wraars ol &1 o e s
ar aF wlr sy wr Hifadar
a7 WY AT T W, gy
o wifedy ate o aarfor o s add
wiifs & w7 g ¥ wrad wHfeay w
e o & o 9 frard £
safad s s g gur §, afew
e

wg Y 7o ww fadaw w1 & R
e Fifsy awt wrg ateroredft vt
#1 Tafttaw AT ¥ qEmmar 5 qwd
g1 ity uody fag % W fw
a3 wgr WY faez A sy 8, 7 wOw
ataFY, gwar ¥ wad § fa foee
T | W gHEMEIC AN AWM AE A\
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A very important work which is being
entrusted to you.
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fearw § 1 oF et fedr wRR
¥ g ¥ A aree vy §
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gtawf-rrge 8 ? wwd e
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2, T 7E vEar ¥ Wl @@
FAA AT Ay §) fRrvm e
#17 @, T3 FAA &7 47 5G4 8,
77 gaw T A wrw o #wm fewd
%— * e
“Every dealer shal] exhibit at a
conspicuous place at his shop or
place of business the fixed price of
essential articles and the details of
stocks of such articles helg by him
in the prescribed form
g aharT § ¥9 FEA &, wae

T F7T T =¥ A f5T = W Ty
AT FY

qamafa ft w5t aEw 42§ Ay
¥ A wafor Fefeda gafay
Y g1 vl 5 O B FoRT FRAT
¥ fr fyar gesméx & oY wra 2, 9w
9T A T AT g3 0 BRI A faae
FIA AT § AT T & 5 T4 AR
T 1 AT IF TN b fea wX
T T ¥ owar ety @ R
9§ T IE Q-7 Tr @
fraar &1

g aFwr Awa 33 fagw ¥
gwrafr ot w7 T Ay fred §
T

“.... stocks of such articles held
by him in the prescribed form.”

atr & S g & o FH oA
wgr srem BF iy ami ) e
¥ XY qede of @ o § o Wy
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T Tk o @ & F5 oz & Wk
T & 1 TT FE & A A A
wIR #Y QL wEem @ Fgar R e
2 e 72 frArr SiEear 3R
<@ 7 g WIAT A9 FPW 418
T[T VT &1 g FAT WY FeI Iy
W E- ad '

“Every dealer shall issue a receipt
in the presecribed form for every
article sold by him..... ”

ofto W0 o ATqw (F7AI0) : Wr5@
frrdma & arg § aifar

off qo wx W : ey fowaw 1Y
R 7 sma &Y FR wsS gEARE
¢ Tfay f  war foar 2--

“.... and the person so arrested
shall be produced before a Magis-
trate within 24 hours of such arrest.”

Yy WAF ARG W WM ET
22(2) s=ar & {'F

“Every person who is arrested and
detained in custody shall be produc-
ed bhefore the mearest Magistrate
within a period of 24 hours..... ”

a7 fae WY ww e §, 3% 1972
AAA ,safrom 93 @ 1 o
4 faaq € w&eT AG £ 1 wiT gAAY
u11a & Hifed, & wwr gerae
gar

SHR] B, R. SHUKLA (Bahraich):
'Sir, the Bill of Shri Lakkappa is un-
necessary and is an unnecessary exer-
<cise in legislation. Whatever be the
objectives he has in mind, most of
them are already covered under the
provisiong of the Essentia]l Commodi.
ties Act and the Rules and Regulations
ang Notificationg issued thereunder by
the Central Government and by ‘he
State Governments from tirue to fime.

Morever, we have got two Defence of
India Acts, one passed in 1971 and the
other passed in 1975 and, under the
Defence of India Acts, the prices of
essential commodities have been fixed.
For his infromation ang for the infor-
mation of those who have not cared to
know the realities of the situation pre-
vailing now-a-days, 1 may say that
there is a Price Control Order «nd
there iz a provision for the display of
a price-list in each and every shop.
The District Magistrates are empower.
ed to fix the prices of eggs and milk
in their respective districts under the
Eksentia] Commodities Act and cogni-
zance of offences under.that Act and
the regulations made thereunder can
be taken by the courts of law on the
report of public servants, and police
officers can arrest persons for infringe-
ment of these rules, Therefore, my
submission is that Myg. Lakkappa
should be more up-to-date in his
knowledge.

A surprising thing is that, in clause
10 of his Bill, he has mentioned that
“An Order under the Essential Com-
modities Act, 1955 shall have etfect
notwithstanding the provisions of this
Act or ruleg made hereunder”. Son, it
appears he is conscious of the existence
of an analogous law, the Essentuial
Commuodities Act, 1955. If he cares to
go through the provisions of that Act,
he will fing that nothing in this coun-
try can escape the clutches of all the
comprehensive provisions of the Essen-
tial Commodities Act.

So far as drugs and cosmetice ire
concerned, their prices are regulated
under the Drugs and Cosmetics Act.
So far as the prices of cars and other
motor vehicles are concerned. they
are controlleq under the Industrial
Regulation Rules. So far as the prices
of popular varities of cotton cloth are
concerned, there is price fixation of
standard cloth and anybody whao sells
them at a price higher than that pres-
cribed therefor will be liable fo be
prosecuted. As regards silken and
polyester cloth, their prices have not
been fixed under any rules, but so far
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ag the law goes, Government may fix
the price of any commodity it thinks
at.

Therefore, my submission is that,
although his objectives are very laud.
able, these objectives are capable of
being achieveq under the provisions of
the present law

So far as Mr. Daga is concerned, of
course he 15 totally oblivious of the
fact that these commodities are under
control and even under the 20-point
programme, most of them have been
brought within the regulatory proce-
dure of the Essentia] Commodities Act.
Therefore, without taking up the time
of the House further, I would appeal
to my honourable friend that he should
have a seconq look, if the debate 1s
postponed, at the provisions of the
Essential Commodities Ac{ and with-
draw this Bill He should rather bring
in a Resolulion for regulating the
prices under the Essential Commodi-
ties Act if some of the items have not

yet been brought within the rules of
that Act.

St arfest wmw (wimen)
Aty wgew = A A€ A adY
fo ot @ & ag fawr g gOAT
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A C GEORGE)
Mr Chairman, Sir, myv friend Shn
Lakkappa has brought thi, Bill with
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thp best of intentions and welcome
objectives. I must say that this is a
very well-meaning Bill. Not only that,
In some respects it is even prophetic.
Shri Lakkappa iniroduced or formu-
lated this Bill in March 1973 and I
tully agree that at that time this Bill
was quite relevant. I say ‘prophetic’,
because when I went in detail into the
various provisions of the Bill that he
hasg submtted for the consideration of
this House, I found that quite a few of
them have already been implemented.
So, this Bill hag been acted upon. In
fact, quite a few actions have already
been taken.

If you thunk of 1973-74, at that time
there was a scarcily psychosis 1n this
country. The prices were shooting up,
many items of mass consumption were
just not avauable and there was a
general clamour among the consumers
that they were an absolutely neglected
entity. When we look at the price
level also, during 1973-74, we can gee
that there wag an unprecedented price
rise ot 28 per cent, That 1s why, 1 say
that there was every justification for
the hon Member, Shr1 Lakkappa to
think of this Bill 1n 1973, Bul auring
the course of these two-three years,
quite a few actions and measures have
been taken by the Government To-
wards October, 1974, for the first time,
a separate Department by the name !
Civil Supphes was created by the Gov-
ernmeni of India. Earler, there were
so many departents and Ministiies
which were looking after the produc-
tion admunistratively. ‘Produce More’
was the slogan, but the concept of
‘Distribute Better' and in a more sys-
tematic way wag started 1n 1974. A
sustained effort was made 1n ihat
direchion. This year 1975-76 is perhaps
the one full year of the functioning of
this Department. And, with all mod-
esty, may I humbly submit that due to
the various fscal, enforcement and

MAY 7 1078

e, B 230

monetary measures tsken by the Gov-
ernment pf India, there was a climbing
down on the circulation
and, to that extent, on the hoarding
capacity of the profiteers. Apart from
that, the attempts made in streamlin-
ing the public distribution system also-
hag haq a salutgry effect and the eco-
nomic system thig year wilnessed a
containment of the inflation and in.
creased production and a vast improve.
ment in the availability of essential
commodities. A major achievement of
thig year 1975-78, 1f I may say so, has
een on the price front. Not only has
inflation been contained but also there
has actually been a sharp decline in
prices as compared to the preceding
year. While during 1974-75, a rate of
inflation of 23.1 per cent was recorded,
we have achieved a negative rate of
inflation of 3.4 per cent in the whole:
sale prices on the basis of the 12-
monthly average, in the year ending
March 1976. On a point to point com-
parison, a minug rate of inflation of
17 per cent was achieved in July 1975
soon after the proclamation of Emer.
gency, but it is more telling and reveal-
ing after the emergency. This minus
rate of inflation has almost continuous.
ly improved in the subsequent months
reaching a record level of minus 8.5
per cent in March 1976. It may be
added that the wholesale price index
has reached the peak level in 1974
September, perhaps a year after Mr.
Lakkappa moveq this Bill. When it
sfood at 330 at the end of March 1975,
luckilv 1t hag come down to 309 and
since then 1t has fallen sharply reach-

ing 282.8 which, T am glad to inform
this august House, is the lowest figure
ever achieved during the past 25
months. May I, with all modesty, sub-
mii that in the whole world there is
not a single country other than India
which can claim that the price level
has been brought down to a point
which was prevailing 25 months ago
while the general tendency was for in-
flation. We are able to bring it down
to that level.
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The falling trend in the wholesale
priceg has been reflected in the con-
sumer prices. Earlier the situation,
especially, before the emergency, was
that wherr there was an increase in the
wholesale price index, the consumer
prices were quick to catch up and they
were very quick to increase the priceg
but, by any chance, if there was a
reduction in the wholesale price index,
the time.lag was 1 month, 6 weeks and
even 2 months and they strictly refu.
sed to bring it down. A salutary eftect
of the emergency is, as I pointed out
just now, that when the wholesale
price index was cormung down to the
level of 283 or 285, the consumer price
index also has come down very near to
that, in the sense that it has come
down to 288 or 290. This also is &
phenomenon which we were able to
achieve during the last 5-6 months.
Normally, the consumer price index
used to lag behind and quite often re-
fused to come down to the level of the
wholesale price index. It is very rele-
vant perhaps at this juncture to point
out that the consumer price index for
industrial workers reachejq a peak in
Octoher 1974 when it stood at 335. By
March it has declined to 321 and since
then it has declined further and the
latest available consumer price index
in FPebruary 1976 1. 209. In other
words, the fiscal year 1975-76 has wit-
nessed a decline of 65 per cent in the
consumer prices for industrial work-
ers. Thig is more telling in the matter
of agricultural labour. A large and
sharp decline has taken place in the
consumer price index for agricultural
labour. The index for consumer price
for agricultural labour reached a peak
of 385 in October 1974. By the end of
March 1975 it declined to 373 and since
then it has come down to 292 for the
month of February 1976. In other
words, there hag been a remarkable
fall nf 21.7 per cent in the consumer
price index for agricultural labour
during the preceding financial year.

1 am just quoting these figures. I
know that statistics alone will not feed
the people. There may be a few places
or some pockets or some items where
during the week some sglight fluctuation

might take place. That is why I may
point out that we have a
very very happy situation when

the wholesale price jndex is
almost stable. During the whole
month, if we take from the 27th

March to the 24th  April, the price
index is almost stable ranging between
283 to 288. Our intention is to consoli-
date thig distribution and review the
price siluation, as it will be very rele-
vant, when we think about the lean
months also. In our country from May
to October, every year when there 1s
a general tendency in the price to go
up, for the first time, last year, ie.
May 1975 to October, 1975 we were
able to not only prevent the prices
going up, but we were also able to
bring down the prices and we are tak-
ing different measures to see that this
position is consolidated, May I, at
this juncture, make it very plain and
take a clue from my hon. friend Shri
Ramavatar Shastri that it is not our
intention to achieve the crash of price
that will hit against the farmers whose
incentive of production will slow down,
which ultimately will tell badly mn the
next year. We are not attempting a
price crash but we are only trying for
a price stabilization at a reasonable
level when it will be remunerative for
the agriculturisty and the farmer to
produce and at the same iime for the
consumer to get at a rather reasonable
price. For this we have to evolve an
agency to monitor price and supplies,
to expand the public distribution sys-
tem, and to take measures for consu-
mers protection and the development
of consumer co-operatives. = Monitor-
ing is an important factor in a vast
country like ours with 570 million
people and with varying consumption
habits also,

In the maiter of edible oils, for
example from the State I come from—
the basic edible oil is the coconut oil,
whereas in the North of India it is
mustard oil and in the West of India
it is the groundnut oil. In the matter
of consumption pattern there are vari-
ous factors. So, monitoring about
different items is quite vital, That is
why we have statistics from monitor.
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ing centres who will be feeding us with
the information available—if there is
any scarcity, abnormal price increase
or crash in prices. Al these factors
go in for a stabilised system for the for-
mulation or a policy for public distri.
bution. 1 sm happy to report that
monitoring system is working very
well, In the meantime our concept
about public distribution, I may say,
is not one of fire-fighting operation; it
ig not an ad hoc arrangemlent which
has to spring up overnight when there
ig scarcity. In a vast country like
ours, unless we have a ready made
mechanism—a proper and healihy
one—ang at the time of scarcity if at
all it comes when there is any difficult
situation of availability, at that time
when the people clamour for a proper
distribution system, nobody can create
it overnight. So. it must be a perma-
nent entity. not a fire-fighting opera-
tion. For that in collaboration with
different States, in co-operation with
other State authorities, we are stream-
lining the system of public distribution
which will come to the help of the
public in times of difficulties and even
in normal times,

In this context, I may like {0 appen!
to the whole country, it 1s in the inte.
rest of the consumer to patromse the
fair price shops. Of late there is a
tendency among the consumers when
things are available at a reasonable
price not to go to the fair price shops
because the village trader at the same
time is a small banker also. There is
a credit part in it. It is quite natural
for the consumer to go away {rom the
fair price shop and go to the traditio-
nal retailer. If that happens gnd if the
consumer do not patronise fair price
shopg at the time of difficulty, any
Government, any machinery will find
it impossible to spring up a system
which will come to the help of the
people. That is why we are thinking
of a permanent entity of public distri-
bution system and a model system is
being evolved in various parts of the
country and I am quite hopeful that
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within a short period we will be in a
position to evolve a fingt pictyre also,

MR. CHAIRMAN: Why do you not
give goods on credit in your fair price
shops?

SHRI A. C. GEORGE: In a country
like Indix with 570 million popula-
tion, spread from Kashmir to Kanya
Kumari and Punjab to North Eastern
Areas, the credit facilities can be
thought of only through the co-
operatives, That is why we want to
bring more and more of the fair price
shops and the public distribution
system through the cooperatives.
It 18 out intention and 1t is our
earnest attempt to see that the pub-
lic distribution system becomes fair-
ly a good Tnetwork through ‘hese
consumer cooperatives.

17 hrs.

Now, if I coulg revert back to
Mr. Lukkappa's Bill, under item
No. 2, he wants the dealer to exhibi
the prices Sir, there may be a few
complainis from one part of the
country or another. But this has
been recided and this has been poin-
ted out to the State Governmeuts
They have been told that these things
should e implementeq forcibly
There 18 also the recent package
commodities order. There is also the
provision under Defence of Indwa
rules and regulations, Every person
15 bound to show the net weight and
measurement and the price at which
he is to sell with the variation of the
extra loca] taxes. In our country we
have been long accustomedq to the
practice of short weighmenis and
measurements The consumers used to
agsociate it with the philosophy of
fate and karma, saying, God will
punish you for this, because you are
weighing less and charging more So,
they were looking upon it as some-
thing which is taken for granted.
We have now changed thg whole con-
cept, Unfair trade practices should
be put an eng to. It is something for
which punishment has to be awarded
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by the Government. Instead of treat-
ing it as a sin to be punished by
God after death, we have said, this
i8 a crime, which has to be punished
by the Government by society, in his
own life-time, instead of his bring
punisheq by God after death. There-
fore, what I say is that an effective
consumer movement can be built up
and institutionalised only with bet-
ter awareness among consumers.

Now there is Dbetter awareness
among consumers in regard to all
these aspects and effective action is
being taken by State Goverament.
especially after the proclamation of
emergency and the announcement of
the 20 point economic programme by
our hon. Prime Minister, An effec-
tive consumer movement has to be
built up and we hope that with the
various measures that we have been
taking, with the legislative measures
which we are embarking upon, we
will meet the requirements of the
consumers, The Essential Conuraodi-
ties Act has been recently amended.

SHRI B. V. NAIK: I wish to ask for
one clarification if he would kindly
bear with me, Mr. Lakkappa want-
ed that Government should fix the
maximum price. I want to khow
whether you have determined op the
proper ingredients of a price fixation
policy. The pith and substance of
Mr. Lakkappa’s proposal is this. You
have to fix the maximum price. Are
you today in a position to accept ihis
and give us a pricing formula?

SHRI A, C. GEORGE: I will revert
back to this question subsequently.
It has been said that the present ten-
dency is for the consumer movements
Yo be concentrated in urban areas.
The Consumers Cooperative Deve-
lopment Corporation has formulated a
scheme whereby sufficient help will
be given for the urban consumer co-
operatives to spread ouv in  rural
&reas.

And within two to three months,
we were able to cover quite a few

villages through the urban coopera-
tives which are spreading to the vil-
lages also. Let me now just point
out a few facts. Clause 1 speaks
about the maximum price t0 be fix-
ed. Obviously, this is a very very
wider question with far-reaching
consequences.

Most of the essential commodities
of mass consumption in nature are
already covered under ditferent rules
and regu’ations and guidelines about
the prices. So, to make a sweeping
dcision that the maximum price has
to be fixed is something, which this
august House will appreciate, hrs to
be gone into in depth. Though Mr.
Lakkappa was proheying something.
it may take some more fimie for us
to do that.

SHRI B. V NAIK; Sir, I do not
want to intervene many times. Tale,
for example grapes. Ouvt of 115 mul-
lion tonnes thar you procured, you
distributed only twenty million ton-
nes and the remaining nmnotyfive mil-
hon tonnes are going to the open
market. There 1s no price fixation
and only the market price: are opec-
rating there  Let the hoa. Miaister
kindly clarify this

SHRI A. C. GEORGE. I would like
to add here ... (Interruptions)

SHRI B. R. SHUKLA: Kindly lisien
to me also. May I know whether the
maximum price of commodities hke
wheat, paddy should be fixed »r the
necessity or the need of the time is
to fix the minimum support price, It
is just the other way (Interruptions)

SHRI A. C. GEORGE: Sir, I do not
enter into the price controveisy
(Interruptions). It is no use only
saying that this 1s a very well mean-
ing Bill Of course nobody can ques-
tion the spirit behind this.

In 1973, it was relevant. But, dur.
ing the past three years, many mea-
sures have been taken which actually
absorbeq the spirit behind it I only
saig that there were certain provi.
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sions which were of very far-reach-
ing consequences. And so, thiz has
to be gone into in depth. This is a
very wel] meaning bilt which is some-
thing on which it may take vs some
more time to come to any conclusion.

The most important step in this
matter is the price stabilisation. (In-
terruptions) A very prompt action
was taken. That is, enternal vigilance,
in a way, the price of the essential
commodities. That step was taken
in time. In this context, I would
like to point out one thing  Just
before the budget and, after the bud-
get, it was decided that there should
be a vigilance to avoid pre-budget
hoarding and post-budget price
manipulations, It had a very good
effect and I can also report i¢ to this
august House that many other mea-
sures taken such as the taxation and
other reliefs given by the Finance
Minister had, to a great extent re-
flected in prices.

I would like to conclude by saying
that the National Consumers Protec-
tion Council is thought of as an im-
portant measure in the rmatter of
price stabilisation for keeping the
price level under check as also the
qualrty control and the unfair trade
practices, At present, the consumers
are subjected to various types or
cheating, such as exaggerated publi-
aity, wrong type of packaging, under-
measurement or underweighment,
adulteration and cheating even in the
brand names. All these types of un-
fair trade practices are proposed to
be brought under control. And vhis
National Consumers' Protection Coun-
cil will be a watchdog committee with
statutory powers to watch over the
price situation anq it will he of great
relief {0 the consumers and this will
be a great step forward in the con-
sumer movement.

MR, CHAIRMAN: When is this
going to be formed?
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SHRI A, C. GEORGE: We are going
to form it shortly. This National
Consumers’ Cooperative Council at
the State and District levels will be
a watchdog committes which will keep
a strict vigilance over the price move-
ment and availability o¢ the quality
goods.

Sir, in the light of the above ex-
planation that gave even though I
appreciate the spirit behind this Bijll
as a well-meaning step taken by Shri
Lakkappa, I may request the hon.
Member to kindly withdraw it. We
bave already implemented many of
his suggestions, Others will be also
:!:ought of and given due considera-
ion.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, I must be grateful
to the hon'ble Members and also the
hon'ble Minister for having support-
ed the principles, sentiments and the
reasons behind the Bill. Of course,
some of the friends have pointed out
certain defects in the Bill but ulti-
mately they also agree on principle
that the reasons ang objects which
have been set-out in the Bill are
commendable,

I am also gratefu] to the hon'ble
Minister who has taken much pains
to dig out certain facts. Sir, I would
never like to minimise the steps taken
by the Government. This Bill was
introduced before the Emergency and
because of the very many measures
taken during the Emergency it has
really brought a discipline in this
country. We have to congratulate our

Prime Minister, Shrimati Indira
Gandhi, for these measures,
But, Sir, why cann’t the hon'ble

Minister take advantage of this Emer-~
gency to consolidate and also see to it
that ful] measures are taken for the
benefit of the consumer. Mr, Chair-
man, Sir, I would like to say that
even in the circumstances of today
‘the object of the Bill iz relevant as
in spite of the various measures have
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ing been taken the retail prices as well
ag the whole-sale prices in various
parts of the country are not steadily
improving, Even during the Emer-
gency the prices of vertain consumer
articles have not come down inspite
of the various measures having been
taken. I agree that these are all
deep-rooted.

After the declaration of FEmer-
gency the hon'ble Minister made a
statement in Cochin wherein he said
that Rs. 2,000 crores worth of fraud
has been created in the consumer
movement, It may be due to cheat-
ing, over-weighing in the quality or
in various modes of operating machi-
nery employed by various traders and
various other people who are operat-
ing on the lives of the consumers.
The hon'ble Minister was very vehe-
ment that they want to intraduce a
consumer resistence movement in
order to see that the prices of the
essentia] commodities will be such that
the same will reach the common mas..
ses. But I would like to quote here:

“The scheme for the distribution
of controlleq cloth has not enjoyed
an altogether smooth sailing. Prior
to March 1875, when quality control
was introduced, the actual pattern
of controlled cloth production seem-
ed to have no relationship to
demand, nor was the quality satis-
factory.”

Further, it is said;

“Again, the distribution arrange-
ments, which were largely entrusted
to the National Consumers’ Co-
operative Federation, proved to be
somewhat unsatisfactory as the co-
operative agencies found themselves
unable to lift the entire quantities
of controlled cloth allotteq to them.”

As my friend, Shri B. V, Naik, also
pointed out we have not so far taken
steps to fix the actual price of every
essential commodity. We do not know
what is the actual price or the actual
manufacturing cost of an rrticle,
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and the inputs. Taking all these
things into consideration, are the
Government of India capable of fixing
the actual price leaving a minimum
or maximum profit? In the ultimate
analysis, it Ras to reach the common
man af a price which should be fixed,

They said that in regard to sugar,
it is available in various open mar«
kets at controlled price, There are
two markets operating in this. Sugar
is a most important consumer article.
The rich can afford to buy it and
stock it. Reference was made to some
brand names circulating and fake
medicines, baby foods, essential com-
modities like oil, soap, Today we have
not tackleg the big manufacturers
who are quoting fancy prices and
showing you that this is the manufac-
turing cost. Actually you have not
gone into what should be the market-
ing price to be fixed for every arti-
cle that has been manufactured, The
manufacturers take advantage of this
situation. Sometimes when you an-
nounce control or removal of control,
then take advantage of the situation.
Take the case of cement. The cement
manufacturers quoted  exorbitant
prices and sold it in the black mar-
ket, Even sugar was sold in the black
market. Hoarders are creating a
situation whereby they control the
prices They are not amenable to
any discipline, When the prices were
fixed the market was controlled, dis-
cipline was enforced and MISA ap-
plied and restrictions imposed and
emergency operated, all these things
have come under control. Advantage
should be taken of this situalion to
put the hoarders, blackmarketeers,
fake manufacturers and brand-name
manufacturers in their proper place and
control the whole situation. That is
why I say that if you cannot control
the entire manufacturing system, at
least control the distribution system.
If you control the distribution system,
you will know actually what ig the
price. Therefore, the Government has
to come forward to fix this price.
That is why I say that even today
this is very relevant. Unless the law
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is stringent, unless you take all these
steps, even the effects of the emer-
gency may become stale. This must
not happen. The emergency has to
have its effect and we have to conso-
lidate this situation.

Take, for instance, this situation. It
‘was not the intention that there
should be distress sales of commodi-
ties, But during this emergency, the
prices of certain agricultural com-
modities are falling down and it has
created a very difficult situation for
the farmer. At the same time, you
are not controlling the price of trac-
tors. You are not even controlling the
deposit that the farmer has to mauke
for power consumption Therefore,
in order fo coniro} the overal] econo-
mic system, you musi deal with the
matter more efficiently and more
effectively

17.19 hrs

[SuRr BHAGWAT JHA 1 the Chwir]

There is the question of industry’s
responsibilify to the consumers This
is also a very interesting subject Has
the Government of India ensured the
discharge of this responsibility of the
industry, those who manufacture ron-
sumer articlés? Here 1s a very usetul
article Ir T read it out, I think it

will be very useful for members io
know

MR. CHAIRMAN: Are you reading
the full article?

SHRI K. LAKKAPPA: It says:

“The social responsibility of pri-
vate industry is a recurring topic
for discussion these days particu-
larly among the critics of the private
sector; profils are no longer an index
of efficiency; if an enterprise makes
profits its affluence is taken by these
critics as conclusive proof of the
selfishness of the enterprise ang 1its
callous disregard of public welfare.
Similarly the losses made by enter-
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prises, mare particulérly public sec-
%or enterprises, are sought to be
justified by them, in all serlousness,
as & measure of the sacrifices made
by them in the public interest
through sacrifices in the intersts of
the consumers or through public
welfare measures not directly con-
necteq with production or through
financial contributions to popular
public causes....

The most important social res-
ponsibility of a business corporation
is its responsibility to its consu-
mers—to supply products and ser-
vices of good quality at reasonable
prices in adequate quantities The
growing list of public enactments
for consumer protection in most
countries is proof that the consumer
requires protection against the cor-
poration "

The consumer movement shou'd be mn
a position to tackle the needs of socie-
ty The consumer movement has
been operated through co-operatives,
Will you kindly tell me how many
co-operative institutions are funce
tioning properly? Did you not find
out even in Madras the co-operative
movement, co-operative societies have
become the hotbeds of corruption and
vested interests There are vested m-
terests even in consumer movement,
in the co-operatives, corporations and
all those things. Consumer needs pro-
tection against the corporation, In
India the producer can get away with
practically any misrepresentation re-
garding the quality of his products
Protests were made when the produ-
cers and manufacturers are not pro-
ducing quality items for the consump-
tion of people You have seen phar-
maceuticals and anti-biotics and life-
saving drugs and oil and other things.
It is produced ang distributed, adu!-
terated and all that, Those people are
taking advantage of every system and
still those people are managing. There-
fore, it is very necessary to have a
system of public distribution for arti-
cles of mass consumption.

SHR! B. V. NAIK: Have you aban-
doned fixation of prices?
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SHRI K. LAKKAPPA: It is not like
that. Take Lever brothers and soaps
manufactured by them. Have you
gone ‘through their accounts?. Do you
know how much they manufacture,
whether they are manufacturing
quality soaps, how the exchequer gets
involved, what is the distribution sys-
tem, blackmarketing that they are

. Indulging in and so on. The whole
economy has been controlled by those
people. Similarly, medicine and other
consumer articles. You must see that,
Some categories should be organised.
Categorywise consumer industry
should be nationalised. All the prices
should be controlled by you and fixed
by the government. The quality
should be fixed. Quality items are not
forthcoming. Take the money value
and the purchasing power of the peo.
ple in this country. They are poor
people. Mr. Daga was saying that
small arficles were purchased by small
t1ader. Even today big trader and
small trader are cheating small con-
sumers. In a one rupee purchase, he
cheats to the extent of 50 paise. For
100 rupees purchase, he will cheat
Rs. 80. That 1s the dimension of cheat-
ing, fraud and everything. It is per-
petuated. Ultimately it will result in
cunsumer dissatisfaction. Therefore at
least the disiribution of consumer arti-
cles should be taken over: the distri-
bution system has to be controlled.
Prices should be fixed by the govern-
ment and it should be notified. Toduy
it 1s not so, Mr. Naik was saying this
the other day; he was also supporting
this point. Take the textile industry.
What is the requirement of cloth in
this couniry for the vulnerable sec-
tions of our people, poor and middle-
class people, They must get at least
one or two varieties of cloth. You
allow all designs and types because
they can manipulate and expand and
make profits At the same time they
fix fancy prices for those designs. In
this country we are thinking of social
change and revolution. You are also
thinking of bringing some structural
changes in the comprehensive bill in
order to elevate the system and also
for the eradication of poverty in the
country. While doing so, I would re-
quest you to see that the money sup-

plied to the poorer class of people has
some value, because the purchasing
power is going down, 8o, under these
circumstances you must take advant-
age of thig for at least controlling the
prices of essential articles and the Gov-
ernment should not play in the hauds
of the monopolists. So far as consumer
articles are concerned, this Bill would
definitely go a long way. 1 think this
bill has been apprecialed by one and
all. You have mentioned during your
speech that certain steps and also
certain measures will be iaken at the
national level. Before you take such
measures, I think 1t 1s very necessary
to go deep into the antecedents and
the profit margin of these monopoly
houses. What is the impact on the
economy of the country on account of
the activities of these monopoly
houses? The Government should take
note of this. Lastly, I would like teo
mention thal you have applied these
measures only f{o small people. Today
even certain smugglers and big pro-
fiteers have escaped from the present
Emergency and therefore the Emer-
gency should work more vigorously.
Still I feel that this Bill has got cer-
tuin value. A notification in regard to
the prices of various consumer articles
15 not enough. The Government
should fix proper prices for the con-
sumer articles. It 15 only the trader
and the manufacturer who have said
that they have fixed the prices of cer-
tain articles. The Tarrif Commission
operales only in the case of goods
manufactured by the various antre-
preneurs. They should see and work
out what is the actual cost of the total
goods produced by the manufacturer,
what is the price fixed by the manu-
facturer and what 1s the actual profit
that he gets. These are the important
aspects that you have to take into ac-
count. I am glad that a comprehen-
sive measure is being taken up in this
regard. 1 also seek your permiss-on
that while considering the comprehen.
sive measure, certain provisions of my
Bill may also be incorporated in that.
With these words, I commend my Bill.

SHRI A. C. GEORGE: I have already
accepted many of the principles be.
bind it
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MR. CHAIRMAN: I think the Minis-
fer has already accepted much of the
provisions in principle and you have
also stated that these measures may
be considered in the comprehensive
Bill. In the light of that, are you
withdrawing your Bill?

SHRI K. LAKKAPPA: I think that
the Hon'ble Minister has really ap-
preciated my view-points. But I think
that in respect of whatever measures
you wani to take, they should be
covered by a time-bound programme.
They should be beneficial to the com-
mon man. In the background of the
assurances given by the Hon'ble
Minister, I wisa to withdraw my Bill.

MR. CHAIRMAN: The question is.

“That leave be granted to Shu
K. Lakkappa to withdraw the Bill
io regulate the prices of essential
articles of daily consumption and
to prevent profiteering in such arti-
cles.”

The motion was adopted.

SHRI K. LAKKAPPA: Sir, I with-
draw the BilL

17.30 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 124)
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SHRI B, V. NAIK (Kanara): I have
given an amendment to which some
objection has been raised. It may be
permitted to be considered.
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SHRI P. K. DEO (Kalahandi): Sir,
I beg to move:

“That the BNl further to amend
the Constitution of India be taken
into consideration,”

As early as 1971, while browsing
through the Constitution of India as
a student of law, I along with certain
friends came across some lacunae and
I thought it would be my duty to try
to plug those loopholes. Under the
compulsion of my duty, I brought this
Bill which was introduced on 2§th
June, 1971.# It must be remembered
at this stage that my Bill has abso-
lutely nothing to do with the later
developments, i.e. when Mr. A, N, Ray
was appointed as the Chief Justice
of India on 26th April 1973. Two
years prior to that, I brought this
Bill and it is my good fortune that
1t saw the light of the day today in
the ballot, after a lapse of five years.

If you go through the statement of
objects and reasons you will be con-
vinced yourself that a sound proce-
dure should have been laid down re-
garding the appointment of Chief
Justice of the Supreme Court. The
stalement of objects and reasons reads
thus.

“The Constitution of India does
not lay down any procedure for the
appointment of the Chief Jusice
of the Supreme Court, though the
Constitution is clear regarding the
procedure of the appointmeni of
other Judges of the Supreme Court.
Any citizen of India who has been
a Judge of a High Court or of two
or more such courts for five years
or has been an advocate of a High
Court or of two or more such Courts
for at least ten years and is con-
sidered by the President as a dis-
tinguished jurist ig eligible for such
appointment. The appointment of
the Chief Justice of the Supreme
Court is within the discretionary
power of the President who acts on
the advice of the Council of Minis-
ters. It is, therefore, high time that



